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This mattcer has peen posted today for

= Pew—n~| hearing and final disposal.It is supmitted
2 . .
by shri Rr,K,Parida,learned counsel for the applicant
that j e t be gi 1. it
== AN oS S that an adjournment be given.It 1s submitted by
learned 3s8C that even though allotment of grs.is
T%j—\\b‘d—;r oM | the subject matter to Dpe decided oy @ single
3ench 1in the 0OA the petitioner has prayed for
quashing the policy for allotment of grs,on%
che to cone basis,In view of this the matter has
tc be heard by a p3,This is a 200 0 matter and in
view of this the matter may be listed oefore
the next DB in its tun,
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